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ORDER

Per Dr. B. R. R. Kumar, Accountant Member:

The present appeal has been filed by the assessee against
the order of the Id. CIT(A)-XXXIII, New Delhi dated 18.12.2012.

2. At the beginning of hearing, the Id. Counsel for the
assessee prayed for withdrawal of the appeal filed without any

conditions.

3. The Id. DR expressed no objection.

4. As the result, the appeal of the assessees is dismissed as withdrawn.
(Order Pronounced in the Open Court on 13/09/2019).

Sd/- Sd/-
(K. Narashima Chary) (Dr. B. R. R. Kumar)
Judicial Member Accountant Member
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